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(s RULE 42 ) 

ENT 
	ADWiINISTRATI 	TFJBUNAL 

GUWAHATI BEI'cH: 

ORDER SHEET 

• 	Original A.pplecation 
se Petition No.  

rter 	petition No  

P 	rn1 i r-..qt. i on No - 	 I 

* 

L 	• 

1•• 

kpp1ea rt s. I 

	

IL: 	 Vs- 	H 
1* . 	 r- 	•r 

ReGpodant(S)  
--------•-" 

,dvc at e for the p pie car 	 2,L1i_)' 	 , 

Adoat.e for the 

--- 
ots of the Registry . 	Date 	 of7eTribuna1 

* - aNa.a.fl*t 	 .,. ._.-.-- -- I 	 _•s__ 

• . 	
7..Q2 	 Heard I r. M.K.1aZuflda r, lea me'- 

i; i;n 	 • counsel for the A pplicant. 

• 	 10 i 	I . d 	:dc 
8U8 notice to show cause as 

•fs 501 	:'S 	
to why the application shall not be 

	

O/P 	
admitted. 

............. . 

• • 	
List the case on 4.9.2002 

fo r o id a is. 

(A(A 
1J 

• 	
qmbe 	 V.ce-Chairmafl 

F 	• 	
mb 

' 	 4.9.02 	 List again on 19.9.2002 ta 

enable the Respondents to obtain 

necessary instructions on the mattei- 

emba r 	 I e.Chairmar 

mb 

D IU 

I 



O.k. 243 of 2002 

19.902 	Heard learned counsoj for the parties 
AppUcation is admitted. Call for 

L ' 	b 	\ records. Returnable by four weeks. 

4,- k121 List on 611.02 for filing of 
written statement and further orders.. 

Vjcechajan 

6.11.02 	 on 9.12.2002 to enable the 
respondents to file written statement on 

the prayer of M. A#Deb Roy, learned Sr. 
t 	? 	C 	( 

Member. 	.. 	 Vice-Chairman 
mb 

9.12.02 	.. None appears for the parties. List 
on 2.1.2003 for orders, 

mb 

* (.; 

- !47 q 

.. . 

28.1.03 	Present :. The hOfl*blS Mr. TUL tIce D.N. 
Chohury, ViceThajrman. 
The Hon'ble Mr. S.K. Hajra, 

dxninist.ative Member. 
4,1  

List agin on 	19.2.2003 to 
enable the respondents to file written 
statement. 

/ 	 . 

Mber 	 Vjce-ajan 
mb 

/•. 



O.A.No. 243/2002 	 rb-)  
/ 

19.2.2003 Present : The Hon'ble Mr. Justice 
D.N. Chowdhury, 
Vice-Chairman. 

The Han' ble Mr. S. Biswas 
Administrative Member. 

Put up again on 20.3.2003 

to enable the responuents to file 

written statement. 

H ember 	 Vice-Chairman 
nib 

25 
	

20.3.2003 

rL1 

rjç: )L 

k 	IkL 	CLL 

e 	 cw 

bb k 

N.A.Deb Roy, 
has stated that the 

ready filed written 
verify and submit r 

List the case 

der. 

learned Sr,C.G.S.C, 
respondents have al-
statement. Office to 

?port iimnediately. 

on 21.3.2003 for or-. 

ice-.afrma 

4\L 

iwW 

J. 

12 
21,3.2003 
	

Written statent has been filed. 

The case may now be listed for hearing 

) 
	

on 7.5.2003. The applicant may file 

rejoinder, if any, within two weeks 

from today. 

Vioeha irman 
mb 

7-5-03 	Meard counsel for the parties.Hearing 

concluded. Judgment delivered in, open 

Court, kept in separate sheets. 

The application is disposed of in 

2 	
terms of the order • No order as to costs. 

Member 

pg 

	 Vice -Chairman 
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17 
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CENT RAL AiJM IN 1ST RAT lyE T RIB UNAL 

GUWTI IENCH 

243 	 2002. 
O.A. / R.A. No. 	a a 	 a Of 

7-5-2003. 
DATE OF DECISION .. ...... 

Sri Hirak Kanti Nag 
a a a 	 a a a a a one... 	 a a a a a C 0 • 	 0 • A.P PL ICti.N'I' ( S ) • 

a a 	SriM.K. Mazurndar 	
a a . a a a a a 	 ADVOCATE FOR THE 

H 	 APPLICkNT(S). 

— VERSUS — 

a a 	
Union of India & Ors. 	a a  . a  a a 

RE3PONDNT(5). 

Sri A.Deb Roy, Sr.C.G.S.0 
•oa oa0ae0aao.o..a. 0 0 a .. 	ADVOCATEFORTH 

RESPONDENT(S). 

THE O'BLE 	MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN 

THE iOk'BLE 	MR S.BISWAS, ADMINISTRATIVE MEMBER. 

heher Reporters of local papers may be allowed to see 
t 1he judgment ? 

To Pe referred to the Reporter or not 7 

WheLher their Lordships wish to see the fair copy of the 
judment 7 

4. h4her the judgment is to be circulated to the other 
eibhes 7 

Judment delivered by Ho t ble vICE-cHAIRMAN 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 243 of 2002. 

Date of Order : This the 7th Day of May, 2003. 

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman. 

The Hon'ble Mr S.Biswas, Administrative Member. 

Sri Hirak Kanti Nag, 
Son of Late Harendra Mohan Nag, 
P.O. Katigorah, 
Viii. Siddheswar, 
Dist. Cachar (Assam) 	 ...Appiicant 

By Advocate Sri M.K.Mazumdar. 

- Versus - 

Union of India, 
through the Secretary to the Govt. of India,, 
Ministry of Home Affairs, 
New Delhi. 

Headquarters, 
Chief Engineer, 
Shillong Zone, 
Spread Eagle Falls, 
Shillong. 

The Garrison Engineer, 
Silchar, P.O. Arunachal, 
Dist. Cachar, Assam. 	 ...Respondents 

By Sri A.Deb Roy, Sr.C.G.S.C. 

ORD ER (ORAL) 

CHOWDHURY J. (v.c) 

The issue pertains to appointment under compassionate 

scheme. The father of the applicant late Harendra Mohan 

Nag was working as an Electrician in HSG-II in the 

office of the Garrison Engineer, Silchar. While working 

as such late Harendra Mohan Nag died prematurely on 

19.3.96 leaving his wife, a dependent younger brother, 

two sons and one daughter. According to applicant the 

respondent No.3 was fully aware of the condition of 

the family and the mother of the applicant asked for 

due assistance from the authority to overcome the situation 

and accordingly made application with certificate and 

affidavit for providing employment to her eldest son. 

contd...2 
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The respondent No.3 asked the applicant to submit 

documents relating to his claim. Thereafter also the 

respondent No.3 from time to time asked to provide further 

details. One such communication dated 6.7.2001 sent from 

the office of the Garrison Engineer asking the applicant 

to submit the monthly income of earning members including 

movable and immovable property (certified by Revenue. 

Mandal of the concerned district), number of dependents, 

unmaried daughters and minor children. The applicant 

accordingly furnished connected documents to the authority 

as far back as July 2001. Failing to get appropriate 

remedy from the respondents he moved this application 

seeking for a direction for considering his case for 

appointment on compassionate ground. 

The respondents submitted its written statement and 

contested the case. In its reply the authority referred to 

the MOD letter No.19(4)/824-99/198-D (Lab) dated 9.3.2001 

and submitted that the ceiling limit of such appointment 

was confined to 5% of DR vacancies. The said communication 

laid down certain norms and on assessment of all aspects 

of the matter the authority rejected the case of the 

applicant. According to respondents there were more 

deserving cases and only few vacancies available and 

therefore the case of the applicant was rejected. 

We have heard Mr M.K.Mazumdar, learned counsel 

appearing for the applicant and Mr A.Deb Roy, learned 

Sr.C.G.S.0 for the respondents at length. Mr Mazumdar has 

contended that as per the scheme of compassionate 

appointment the authority is duty bound to consider the 

case of the applicant. Mr Mazumdar further submitted that 

this case is to be decided with utmost alacrity so that 

the family in distress can be provided with some support 

to tide over the situation. The matter was kept pending 

contd. .3 
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since 1996 and the things were taken rather casually. Mr 

A.Deb Roy, learned Sr.C.G.S.0 on the other hand submitted 

that the cases are taken up at the higher level and the 

authority after considering all the materials rejected the 

case of the applicant for compassionate appointment. The 

case of the applicant could not be settled till the MOD 

letter was issued on 9.3.2001. Admittedly the applicant 

made application for compassionate appointment in the year 

1997 and it ought t been considered with utmost 

expedition. It was not a subject of foot dragging. The 

VLT obe';t id th:?  policy of compassionate appointment 

loses its meaning in procrastination. Discretion is not 

unfettered. It is to be exercised fairly and reasonably. 

We record our disapprobation. 

4. 	On overall consideration of the fact situation we 

are however, not inclined to exercise the power of 

judicial review in aid of Section 19 of the Administrative 

Tribunals Act 1985. 

Subject to the observations made the O.A thus 

stands dismissed. There shall, however, be no order as to 

costs. 

S.BISWAS 
	 D.N.CHOWDHURY 

ADMINISTRATIVE MEMBER 
	 VICE CHAIRMAN 

pg 
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JUL  

IN 2 C1TIUL ADLIN ISTRATI V4 TI13UNi, GJWHATI Bi ~ 1Oi, 

(n Application inder section 19 of the 

Administrative Tribunals Act, 1985) 

case NO. C.A.43 of X02. 

$ri Hirak K3flti N. 

••••• p21icant, 

- 

Th e union of. in ctia0  & 

....•. Reor1Q4nt. 

N D_1L 

neXrey, Particu1ar. 

10 2.ppiication. 
2. verificction 
3. A H. S.L. C.pass& certificate, 
4. B Death Certificate. 
5 0  c & D crtificate/tfiaavits 

(.it. 4.6.97 & 	O.6.97. 
60 eri.es. p1ication cit, 11.5.99 	- 
70  tettv dt. 11.6. ZOl 	- 

8. a ' 	 16.6. 2ool 
9 0  H & I • Irettersut. 6.7. 	oi 

& 13.7. Z01. 

11. 

12 

tL, 

22- 

2,, 7t4 -VS 

Fil ed by -. 

Aciv cat e. 

tDL \I.o\A 	fc 
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IN Th 	RL AI1"1INI 8TRATI V TBI BUNL, G UHTI BbGH, 

(uHkTI. 

(An Application under sectiQn 19 of the 

dinjnistratiye Tribuna1 4ct, 1985). 

caEeNo. O.A. 	of.O2, 

- 

ri Hirak Kanti N, 

i/o. Late Hadxa t.hari iai, 

P.O. xatigor&i, 

i411. -. iddhewar, 

ist. - Cadiar, 
......... 	P1i.c, 

ND 

1 • Th S un ion of India, 

Thxugh the ecretar to the Govt. of India, 

inity of Home faire, 

New Delhi, 

2 HarterE, 

Cb ief Mg Ieer, 

i11ori 

read iaQ1 S Ea11 , 

ii11orig - 793O. 	4 

51 
3. ThizZ.Garriwn jninesr, $ijthar, 

uunathai. 

1)iEt, - çathar, Asam. 

....... ReOndEit. 

CflLt 

"1 
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DJX!,S OF 	ICON, 

Paticuiarsoftheçrderagaint ith the 

plicatit,n is made . 

(i) subj act in brief $ Un due del ay in o)n sider'. 

ing the appointmct of the 

applicant on c7)npasEtinate 

çjnund on the death of his 

Lather %thile in service, 

 

The applicant declares that the subject 

matter of this application is within the 

juriEdiction of this.Tribunal. 

j4 imttation ; 

- 	 me applicatiin is not barrect by limitation. 

4* 	pacts of the 

10 	te applicant is a citin of India and a 

pexianet residit of village siddeswar, p.o. 

atigarah, Cadiar, Assamo He hails fjom a veiy pr 

family anai due to financial hardip he ould not 

piceed for hither studies and with great difficulty 

he passed the Fligh sdiool L eav.ing certificate 

examination (Hs.L.C.) in the year 1992. Hohas the 

reqtisite quàlificatións and eeri€ce to wk in 

any post of G i))UP  'C' or .'D' under the Reppondent 

•utha city. 

A (79PY000*00  

I4iti&k 	ctJ r1c. 
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= 3. 

A OY of the H.,L.C. Possed cerbificate is. 

annexed hereto as jnexure 

	

4.11, 	That the aplicant states that his father 

late HarcLra rhan Nzil was wking asan zlectrician 

in the 0 fficeo± theQaison mg in era$j1char, 

and thi1e he was in service he felt serious ill and 

for his better tr€atmqt he ws shifted to Veljore 

Hoita1, o ultimately, died on 19. 3,96. The Appli.  

cant's father died leaving th e.sEo1e family in 

puiy and without any means of livelihood as he 

was thC sole bread earner of the family* 

opy of the death certificate dated 

is annexed herewith as jimexure 's', 

	

4.111.. 	That th e applicant states that after the 

death of his father the vbolru reonsibi1ity and 

liabilities is shifted on hiu being the eldest son, 

to look after the femily consisting of his widowed 

mthw SMti, Biva jani Narg, youriez bxrther Sri Alok 

ag and younger sister mti. Ba3na N. The applicant 

beinç an uneuployed person., it is difficult to 

maintain the family after the death of his father, 

o died in harness, and as s*zch, a job is utrost 

1_ 	necessary....,.. 



necessary to save th€ Ontire family fiim such finan. 

cial destitution. 

4.IV. 	ilhat the Repond€nt No. 3, the Garris)n 

ineer, knowing fully well about the financial 

crisis of the applicant' s family called Smti. Biva 

Rani Narg to meet persna1ly for an appointmEnt on 

onpüsionate giz,und. 'rhereafter, the applicant' S 

• 	m,ther Smti. Biva Rafli Nag personally met with the 

Garrison igneer and requested him to pnvide a job 

to his eldest son (the applicant herein) as ghe was 

iiable to do any job due to her, mEntal agony and 

physical weakness on thC dea€h of her husband, 

ccx, rdinçjly, the Re,onde1t wo. 3 asked the applicant 

to submit some documEnts, viz - certificates rejardLirig 

details of uoveable/imrwvalle. In pursuance of the 

sang the applicant submitted the certificates relatng 

rw,vable/imnovable puperty fm the settlemet Officer 

dated 4,6.97 and an Affidavit dated 10.6.97 mEntioning 

the names of dEndets etc. with a £od hope that his 

case wuid be onsidered by the eqondEnts. 

4 	 q)pies of the said certificates/ffidavits 

dated 4,6.97 and 10,6.97 are annexed hcradth 

as nnexures •c' and 'D' re,ectively, 

4 • V. . 
kAY'4L 



.l.5. 

4.v. 	That as the Rer,ndQts did not take any 

sts to pizvide a job to the applicant for a long 

time and as the financial onditi of the family 

brcarne a mi seab1 e on e, th C applicant' s rroth er 

Smti. Biva iani Naro ajain submitted another applica-

tion dated 11.5.99 'before the Garrison Bagineer,, 

i1thar pivision, reuestinç him to appoint his 

ejdest en (i.e# the applicant herein) evQa in a 

post of a Mazor/t4ate in his La±n1Eflt for the 

take of their livelihood, The necessary particulars/ 

documets viz.- prmual inome certificate, educatiaj 

çualificatiori certificate, certificates tel ating to 

novàb1e/1rnrovab1e pvperty, medical fitness certificate 
'S 

and affidavits were ale) submitted along with the 

applicaticn for doing the needful ryy the Refldt. 

AOVY of the said application dated 11.5.99 

along with enclosures are ennexed h ere&with as 

eerie s. 

4, . 	That the ReapOndalt NO,. 3 although received 

- all the necear.y particulars/documants and was  

supposed to onsidet the appointmant of the applicant, 

but instead of that he wt.e a letter vide No.1007/ 

•206/aF, dated 11.6. Z)01 to the applicant asking 
again to submit the inforrnation/docunts likei 

iL 

mnthly,., 

11t(IL koftt N1. 



mon.thly .inc)me of earning nerrbers and inoDrae fm 

prc>pety, details of trovable or imirOvable perties 

number of dideits, number of unmarried daughters, 

number of minor chi1drn etc. to ODfl sider the case 

of th q applicant within 19.6. 3001. 

. opy of.'th€ said letter dated 11.6.3)01 is 

ann exed h erewith s Ann exure - ' Fe. 

4. ji. 	That in pursuance to the letter dated 

11.6. 3))1 ,f the Reoncte1t No. 3, the applicant 

again submitted the par icu1ars/docwnErts as per 

their demands vide letter .  dated 16.6. 3)01, hoping 

that the Re,Ond1ts would 0n5iC*er his cse of om-

passixiate appointmat in any post of Graue 'C.' 

and .D' as per the Schwie of the cextral Govemnt 

to Save the needy family of a deceased Covexnmnt 

servant ad ptect them firm ±inaricial destitution. 

A CY of the said letter, dated 16.6. 3)01 is 

annexed hereith as flnre 

4. iu. 	That the ReOflda1ts instead of (Zfllsider- 

ing the case of the applicant as per the iintulated 

theme of the GovernmEnt, wrte another ft$teitype* 

letter vide NO. 10O7/Z/JIE dati 6.7. Z)Cl to th5 

applicant...1... 

ko 

_&_ .l 



applicant adng him to submit those inrnnation/ 

dcurnits which were a1read submitted l- ' the 

applicant in earlier occasions as per, th eir directions. 

Having no alternative, the plicant was b1d to give 

r1y vide his letter dated 1 3. 7. 2DOI along with a 

certificate dated 137. 2D01 fnm the Secretary.. 

iddheswarGaon pand'iayat, Katigora, stating about 

th e rnvab1 e/immvabl e (Homestead land), Un enploy ed 

in the family, marrltal status etc. and requested the 

&eondaits to onsider his case. 

pies of the said letter dated 6.7.o1 and 

the rly dated 13.7. 2001 along with the 

certificate are annexed herewith as Annexurea  

'H' and 'V reective1Y. 

5• 	G ro un ds Eo 	 with  

5.1 	'hat the applicant states that the ae'ondets 

acted iliejjally and arbitrarily in noncrnsidering 

the case of the app licant since 1997. me 

aits ate tyi.ng to d.ay the matter by issu.ing letters 

one after another asking for same • stereo type' 

info rmation/Cbcuni€nts from the applicant and to d,rive. 

him from the, said appointmento on the gjd of inotdi-

nate d.ay ith hpf1Gd to save neighbours of the 

app1icint........ 



4 

UI. 	8. 

applicit . The ReOfld1ts are trying to play the 

same game (i.e 	intuitional delay) with the applicant 

also 	ithis illegal and against the scheme of the 

Govemmt. 

5. 2, 	That th-ft applicant submits that he has 

indebted heavily to his relatives and frieds .and 

maned to arranged the marriage of his younger sister 

and now he has nothing to save his family members and 

dendants and if his case is not onsideredf,r 

oupassionate appointmEnt his ctiole family wuld be 

in irrqarable hazdhip. 

That the applicant states that he is still 

an unemploy , ed and there is no enpioyed menber in his 

family and he has to maintainz his old aged wióowed 

rioth er, yoxig er bnther ''ko is al so an i erploy ed and 

other ddants and it beoDmes ipossible to mane 

the family only from the pEnsionary biefits allotted 

to his wiów& ITother of u.s. 660/UI. (tx hundred and 

i3ty) only plus other allowa ces. The applicant is 

reacy to acct OvEfl a post of viazdoor in the Grade iii 

oriv.in the office of the Rea.ondEnt No. 3 justto 

save their family fvm starvation. 

5. 4. . . 

f?1k ko- 



low  
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• 5,4. 	That the applicant states that the Redts 

are under legal obligation to on&.der the case and 

grant cvpmval and sanction on an uvet priority basis 

as per the stheme Of the Ctral Go,enment i.e. 5% 

of the total Vacancies in Grn 	c1 and •s  for 
/ 

arrpassionate appoi.ntmett f3ofsole purpose to mitigate 

thhazdip of the 	licarits fauily due to death. 
01 

of their only btead easnsroE the family. The delay 

in appointing the applicant has vitiated the GOvennit 

policy. 

5.5. 	That the appilcant demanded justice, but the 

same has b et died, The applicant is ready to 

acct any posts of Gracie .'C and ..D' ewn as a Mazdoor 

under the orjdet 	O. 3 to save kis life and his 

family. 

6. 	Details of remedieseaustect :- 

- 	,.tke applicant declares that he has submitted 

applications and in ation/cumeits as per liection 

of the Respondents time and again, but his case has not 

been onsidered by the Reonde1ts till today. 

7.404000  

4 

r1L k& 
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7, 	Zar not p reviously filed or 

other ourt 

The applicant further declares that k he had not 

p revi.ou1y Efl ed any application/writ p etition or suit 

rear&thg the matter in reapect of 5tith this appli-

cation has been nad, before, any aurt of law or any 

other authority or .any other Beith of the Tribxai 

and nor any such application, writ petition, or suit 

is petding before any of them. 

a. 	Reief3)uQht, 

in view a ± the facts nn tiori eo in pa ra 6 (six) 

above the applicant prays for the followi.sig relief(s):- 

(1) 	to direct the Reapondats to orsider the case 

of the epp1icit in any posts of Grade c' or 

IDI ev€n as a Mazdoor, on opassionate gmirld 

ancVor grant the app 7)Wl/sanction for appointrnet 

of the applicant On onpassioriate g.zid under 

the 0 arrison thg fleer, i1thar, 

(ii) any other appnpriate relicf/reiie±s as the 

Horxble Tribunal may deem fit and pper. 

9. 	interim Qrder, if anX, prayed for - 

pndyof this application Ehall not be a bar, 

to on sider the case a f th e applicant as p er sth eme 

of the citral Governmit. 

100 	particulars of Bank Draft/postal order in 

resect of the application fee :- 

i) 0 



'-11 	- 

i) I.P. NO. - 

il) Dat.eofIE8Ue- ' 1- - ? - O2_-- 
iii) 3SSUGd ±V1fl 	/7 

payahl e..at 	 a-i rA- C /11'.  

11. 	y3 ist of eclosuLes 	s given In thO index. 

I, Sri HirDk KantI NJ, .s/o. late Flare'ldra Mohafl 
N: ar g ed abut 26 years, resideit of iatiorah, 
vll3€ - iwar, lastr3.ct - Cadiar, Assam, do 
herelrj verify that the stateruit made Lnparagrhs 

those made In paragraphs 5 are true to my legal 
adce and I have not spressed any material fact, 

And x sign this veyjication on this -11  - 
day of July., 2)02 

$ignatuEe of the 

applicant. 
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• 	High School LeavingCeitfficate 
(Compartmental) Examination 199... 

Code - 1 
ted0 

éce4at XVZ4 X  ~~IT)Ji 1'6  

0h( Q3-1 12 Q4/. 5070 	Aa ct /eI e Q2p 

Øa 	 va2nat 

Qj / 	ala& c/ 	8/O2J75 
CODES 
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ANç 	C.- 

I 

itj 

that Sri H1rak Kentt Nag S/O0Late 

ohen Nag of Mouza S1dde'war Pt-li Ph.Katlgo ah 
haspossessed an. areameasuring 10 kata of lend at. g No. 

: 1 293pattg No.115 of 	 ai'Siddeswar Pt-Il .PhJcatlgorah 
P. 	

S 	 4 

4purchased vide Regd. Deed N.3236 Dt017-9.N770The said Jand ' 

'c 

is4notjnvolved in any clse , as reported by concerned ptwari. 
This certificate is issued for the purpese of 

and not tobeccepted as evidence in any 
T. 	.. 

1i 1tigeti.on/d1spute Into 'the Court of Law 0  

ww 
•: 	 : 
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• 	'••..- 

TO 

• 	• 	• 	The Garrio 	nqineer 1  
i1char LiV1Si? 

¼ 	 'Subject 	PPjuER 1&R AN A OINtWNT QFMY ,  SON SHIU ALQJKANTI 
OIHL 	 p&Ss jf 	GhOUN - 	 - 

•; 	 • 

Hon'bj,e Sir, 	 - 

due respect 1 beg to draw 'eur ,  kind attention ta 
the following few facts for your sympathetic Con sieration and 
ravourdble order please : 

, That my husband named late Harendra Wohan Nag }ad been - - % 	working as a electrician 	in your department but unfortu.  -  'nately he expired on 19 Mar 1996 while on service. 

	

••,•• 	
: 	 • 	

•': 	 - 	 - 	 I 	 • 
• - 	'• c- 	 - 	 - 

mat, due
: 
 to his sudden Oath pre-matured death my vkole 

• 	 • -dependnts are facin9 very duçh troubles and passing our days 
with starvation. 

- That 1  due to paucity of funds, I am not tvi able to 
oninue the study of my children also. 

ij  view of, the above ment.oned facts stated above, I 

	

• • 	-• request your honour to please appoint my son Shri Hirek Kanti 
Nag in your department askazdoor/Mate so that I can pull en 
oaintai4 the livelihood of my dependents and for this 

favpura 	 dependentsble order I alengwith whole 	 shall be obliged 
to your honour for my hole life. 

• 	Nec,essary documents required on this account are enclosed 
Lt 	. • herwi,th for your kjnd perusal and necssary action please. 

Thanking you, Sir 

	

v 	 - 

t 	

. .••. 	 -. 	 Yours faithfully, 

111
4 	 (sri SI VA BAN I NAG) 

- 	 W/O Late Harendra Mohan Nag) 
- 	:. " 	• 	• 	 • 	Elect HS-II 
- ' 	 viii Siddheswar 

- I) 	d .'llMa 09 	 P0 : Katigorah, •Cachar a,e 	y,. 	 •786805 
• • i; - 	•- 	, 	•,*1 	- 

Ends. : AS per list of documents 

	

' 	 ,attached. 
- 	/ 

• 	3kI 

I 	 I 



, 	, 1ST ç F DOCUMNj 

). 	Xerox capy of Annual Income Certificate in quintuplicate. 

.2):. 	ILCCetificte,, typewriting certificate and Admit Card 
aCt 	in quintuplicate. - 

t.3).Xerx copy of proprty certificate issued by Circle 
Off4cer. Katigorah Revenue Circle, Cachar in quintuplicat.. 

4)' 	X,rox copy of Medical certificate in quintuplicate. 
( I 

5) 	erox cop,y of death certificate in 
• 

quintuplicate. 

6)/'.Affidavit in quintup].icate (Xerox copy 

H 
. 	• 	 • •. •.i.,.s.s ••. 	•9 11 

, 	\ I 

r 
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L' ~Al 

Certified that Smti ]iihha I tarii Nag /O-Lt.Htrerira 
Nohan Nag of inouza-Siddheswar pt_II,Pargana_Katjgorah j. 

- 	 holdthg under her po3beSion OVCP 'ri area l0(ten)K.11(eleven) 
,Ch 0 of land at Dag No-293 CoVered by Miyadi Pcltta No-115vjde 

purchased registeredDeed I40-3236 dtd.1-9-77 ol'..inouza-
Siddhewar pt- I I ,gargana-Ka tii,,orrih as reported by the 
concerned L. 1(. staff. 

:Th 	CertiCCate4i1.ssued for "Servic&'purposeonly0 r 	
: 

S i 

Circle 	icet - 

ca orh Revenue CitsI. 
act18i 

1 



/ f 

1 do hcieby certify that I have eamind hr:1t1Hccj 

- 	
I44tiJ 	a candidate for employment In the Off iceof the 

Garrj0,1 	 11char_1-10:MuacI 	Li 

and cannot dISCCVOI-  that he has not any diseae cnstitutior)aI 

weckness or bodily dfeini.ty 0  

1 do not consider this a disqualificatj0n for ethrloyment,/
% 

confirmation In the effect of the Garrison aqinee__.ilchr (ME) 

as 

His ae according to his on statement 
1 S - Lyears and 

by appearce aoutLi_ye;;; 

Ite : 9 ' 	 :Iqnitijr ______ 

i.iace; 	 Uesignatjon Vt'-r.r 
(Se al) 	 ?- 	/ 

I 	 ( 

Signature of the Candihte : js 

attested in the cnse of Non-(jazatt€d Officer) 0  

0• 	

/ 
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A1oL\rnvNT4  Tu 	Pfi'rrs 

	

• 	;: 

• 	
1. 	PoSo forward tho f 011Qwing if 	01-1 	to thié offico each in dup1ict by 19 Jun 2j w1thutLi1, 

a) ivlorithly incoaw df carniflg rnnih..r s  and inco(n0 from • 	 pry, (Certified by vnu iyLnda1 Off of th •.cOncox'no. distr.ct).  

I,) Movb1u/1rmovab10 proprty - dtiiIs 

• 	c) No of dopnonts 	 I 

d) Np f unnurriod daughters 

No o minor. children 	 . 	. 	. 
- 	 I . ,. 	 •• 	 - 	

4 

- 	 . 	

. 	
. 

	

S 	 . 	- 
- • 	* 	?jose treat th 	as Urr,_ 	 . 

	

• 	 • 
- 	.- 	 . 	 • • 

	 I 	 * 	 -• 

	

• 	 .. 	 * 

( 	 I 
• 	) •-'-• 	 •. 	 .. • 

)- 	
• 	- 	 . 	. • 	 • 	-. - 

* 

for Garris cn nginuo 



AN1qEx V f- -  c 	() 

Tl)#b Garrison Encineer, 
Sj1chr 
P0 i Arunachal 
bjt. Cachar, (Assarn) 
Pin - 7P8 025 

- 
	 Subject : COMPASSIONATE APPOINTMENT To DEPENDENTS 

r 
	 Sir, 

Reference your letter No 1007/206/E1E dated 11 June 
2001, 

with clue respect, I beg to submit k)w h,rwith the 

following informatinns/documentsLa8 desired please :- 

nth1y income/annual income of earning 

mernbre nd income from property. 

Ttai1s !)f rn?vab1/iTn1Dvable property 

/ 

	

	 As reg.cis para 1 (c) to (e) of your letter under 
refeuce, nccary affidavjt is enclosed, which is self 
expldtdtory for your kiai pc?rusal A nd necessary e2tion 
at your end please. 

Thanit.tng you, 

tours faithfully, 

I 
	 . V-fkwo-'~ ~-q 

 I 

C 
	

Date : 	ur 2001 

JPA P 

g,v - -  

(Shri Hirok Fautl Nag) 
S/D Late Hendra Mohar) 
Nag 
Vi]]. : Siddheswar 
PC : Katigorah 
C-tchar (Assam) 
Pin- 788 025 
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N/Y iE7 	- 	Q2 
4 	 1 	 p 

•c. 	 .'• 	- 	 ( 	 .. • 	i4e Miiy ;• 2500 	 ___ 

:- 	 .. 	 Garri son Engine cr SiLchar.o 
P0 :.Aruncchal.,Dist:Cachar/. 	' q 	

- 	 Assam 	I  

'1001 /aia 	 o Jd. 2001 

Shri'Fli.rqc1canti.ag 	
. 	

4 . , 	 ,• . 

$10 Late Harendra Mohan Nag 	
L Viii. z. $iddheswar 

, P0 t, I(atigorah 
IAst; tachar(Assam)  
Pin 788O5- ; 	 - 

cMPAssIcNAT2 APPOMENr TO'DEPENDNT$ 

1. 	Please 'forward the fojjo*(iif(jflformatjons/documont$ to thj 
offireach n du,plicate by 	Jul 2001 wit1out fai10- 

•- 	
.i.. 	 -. 	- 	

. 4 	. 	 .: , a) Monthly ,?.ncome of earning members and income from 
property (certifiod by Rrvenue Mandal Offr of the 
concerned district) 0  

' b): Mob1e/irrm'ovable..'prop ty details with 'present 'valuó ' 
(Gextifie by ,  Revenue Mndal Of fr of t. con-corned district) 

.4 	
•. 	, 	 .. 	-.. 	. 	 . 	

I, 	 - 	. 	.., 	• 	. - 	-4 	 .' 	

-• 	 /. 	 . 	
'4 	 '4 . . c) .Wo of dependents 	 S. 	 'b. '.- • 

	

4 , 	 -4 

F 	 d) No um of unmari.ed daughters 	 - 	- 

e) 'N4o of minor children 	
I 	

/ 

(sF Rai ) , • 	' 	- 	 . 	 . 	. 	. 	
.. 	 ' 4 	,- 	 . 	.. AE 

	

- 	 " 	 \AIlT'.,*: 
 

•for 	Garrison engineer., 	•.. 

1 	

: 	 ' 

I 	, 	 . 	 . 	I 	 . 	 S 	 •4 	• 	 - 

F 	
:. 

	

• 	 . 

'4 
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- 1 

To 

The Garrison Lgineer, 
Slichar Djvjsj 
P0 Arun acha]. 

/ 	 Djt. Cach 

Subject t.. 	PASSIONATE APPOINTMENT TO DEPENDENTS 

Sir, 

Refererce your office letter No 1007/252/E1E dated 
06 Jul 2001. 

With due respect, I beg to tnform you that the 
informations/documts as called for vide. your letter cited 
above have since been subnjtted to your office vide my appli' 
cation dated 2001. 

In this connection, it is requested that your office. 
lftr No 1007/ 	/E1E dated 	2001 may kindly be referred 

Thanking you,• Sir• 

Yours faithfully, 

4 	 / 
H 	

Shri HiroX Kanj Nag 
• 	. 	 S/OLte Harendra mohan Nag 

VI].]. : Siddhes-war 
0 1 Katigorah Date : 	Jul 2001 	

P
DIst, •Cachar (7888 05) 

I- rip ..•. 



• 
• 	 NU !c A) 

CERTIFICATE 

'I 
ertjfjed that fa1nLlypatjrUia . 9/cjfldjtjr in 

Ranj Wag, wife of Late }Iarendra fbhan fag 

resp2ct of 

f Vii1_ 
• P0 : 	Katigorah 	Djs, Cc1ir (kssain) are as fOilo4S 	:- 1) 	 She 

r name. 
is nt holding any inoveable proptjs in 

it 

I' 	' m 

L4Jdhe 

(h) 	A3 regards 1rnovealo profrties, sh i under her possess 	 s hJLrQ j 	over ar ares lOCten) Kata, 11 (elve) 
ch. of land at Dg No-293 anJ atta flo-115 whch present 
value is •s. 30,000.00 (Thirty th.usurid only), 

There is no Gvt employee in her fami1r. 

She has been aIntaflyiiVClihOO with hera fmily PflSiOfl 
and there is no other source of incoriic in her family, 

She is wjdw and hHS not re_rriarc - jj and her s06 .i also Un[flarried/uJe!T1p1oyed 

ThjS certificr.it is ised for ":;"r tce " 
 

I.UC.))s .Df• .l•y 

Date : 	 July *2001 
	 • 	 /3 ,701. 

Siddbxar Gion 



C4I A-y 	UV 

MAR?W3 

F IN THE CENTRL -- 

GUWAdAIIENCd : : GUWAdATI. 
(\) 

C.A.N.0F 2002 

Shri xLK 1'iag. 

-vs- 

UOfl Of India & Ors. 

- And- 

In the Matt erof:: 

Written statement submitted by the 

Respondents. 

The respondents beg totxt submit written statement 

as follows :- 

That with regard to paras - 1 to L,III the 

respondents beg to offer no comments. 

That with regard topara - .IV the respondents 

beg to state that After the death of the father of the 

apflcLnt while in service, the NOK of the dece.sec1 was 

asked to submit the necessary documents' for coLassioflate 

appointment for her son as per request made in the 

departr3ent in terms of axisting Govt orders for progressing 

the saLe to conetent authority for consideration. 

That with regard to para - L.v of GA, t1 

espondets beg to state that the case of the individual for 

coiassionate appointment was forwarded to thcOeteflt 

authority for consideration in terms of variOus Govt. 

policies and guidelines on the 	 subject. In 



O r. Singh DSE; 
F.m. 

- 2- 	 )' Garrison Engine 

this connection it is also stated that prvidinC employment 

assistance under the scher of coiassi3nate appointment 

does not maan eiloyment generation as per existing 

instructions and guidelines and are not in favour of 

giving guarari ted and 

cOt)aSSiOfltC appointment to depefldenS as a 

matter of routine as the object of the schene is to grant 

appointment on corassiDnate grounds to a dependent 

far1y member of the Govt. servent dying in harness, 

thereby ieaing the family penury and without any means of 

11Clih3Od2 to relieve the family of the deceased Govt 

servant concerned from financiZ 	
and to help 

it get over the emergencY. 

That# 4th regard to pata - Lf.VI to Lf..VIII Of 

O.A., the respodents 'beg to state that cntention Of the 

appliccttht is not correct. Documents for eoqassiOnate 

appointment io the department was forwarded to the competent 

authority for conideration. The scheme of appointment on 

compassionate grounds has been envisaged wit1the whole 

object of granting cr ip assionate appointment to enable the 

family to tide over the sudden crisis and to relieve the 

family of the deceased from financial destiluthons and to 

get over the emergency. 

contci ... P/3 

A. 	
' 

H 

-, 



. K. Singh, yDsB.  
E.E. 

- 3 - 	 'K"Garrjson Engineer. 

The scheie does net necessarily iily that dependent 

f each and every deceased will be offered a:pointment on 

cA1passiSnate ground. It is partnent to ientien that 

quota prescribed fer the purpose of coassionate 

app3intrnent is enly 5 of the total DR vacanciesccuring 

in a year - in - group iCt and iDi pssts zw 

therefore no case is csnsidered individually 

or unitwise, but all the case received froii various units 

are cnsic1ered by the s3eard of Officers constituted at Army 

x±Q as per G'ovt pelicy to find out the rnost deserving case 

in accordance with financial distress/more indigent in 

crarison to t1aer sirlarly placed cases against the quota 

of DR vacancies occuring in a year. The board of officers 

take various aspects as stipulated in iDD letter No. 19(4)/ 

824-99/198-D (Lab) dated 09 1tr12001 suck as family size 

including age of children, amount of ter.nal benefits, amount 

of family pension and liability in terms of unmarried daughter 

mir children,moveable and immovable property sO as to 

find 5ut the cases of accute financial distress/most deserving 

cases that to only if clear vacancy meant of or appointint 

in c ipassiormte L'round exists within the ceiling of 516 of 

DR vacancies. 

5. 	That with regard tz para - 5.4 to 5.V, the 

respondents beg to state that cintention of tne a,plicant 

is not correct as the same are i:seleading and against 

real facts subsequent to his father's death w1ile in 

service, leis faid.iy consiing of L. members viz mether 



,1 

1+- 

4) S. K. K 
E.E. 

Garrison Engineer. 

aged L3 yrs (new 51 yrs) applicant 25 yrs (new 28 yrs) one 

brother aged 29 ,rs (D.ew 23 yrs) and one unmarried sister 

of 22 yrs (.w 25 yrs) were provided with the following 

fiiaci1 assistance :- 

DCRG 	 - ft. 711511/ - 

GPF 	 - Ps. 51,904/- 

CGGIS 	 - Rg. 6 2 6 1 6/- 

(01) Leave encashent - Ps. 109259/- 

(e) F:.zii1y pension 	- Pg. 660 + DA initially and 

• 1 1 2751 + DA after fift 

pay camnission. 

Providing employrnt assistance unde r the scheme 

epassiDnate appoinUient does not an eployPent gener&ti3 

as per axisting i5tructions/guidelines and are not a 

generate'pr$cesS. 'Ike .Loard of Officers at Army At take 

ous aspects stipulated in I{)D letter N319(4/82 1+99 

1998 - D (Lab) dated 09 1r2001 1 sUc11 as fanily size 

including ages of children amount of teriinal benefits aiourit 
ZZ 

/effa1Y pension, liability in terms funarried dauthger(s) 

nor chilcren etc. 	moveable/iiveable property 

let by the deceased at the tine of death, to find out 

the cases of accute finacal distress/2Ost deserving 

case that too only if clear vacancy meant for appointment 

on conpassinate grunds exists within the ceiling of 5> 

DR vacancies.. .urt1aer the cocn.ttee consid.riflg a reciuest 

for a-pointuent on corassionte grounds should taken into 

account the position regarding aviJ.abilitY of vacancy 

cntd. . . . P/5 
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(I 
	

SK: Singh, IDSB. 

- 5 - 	 arrisonEng1r. 

for such.appointiient and it sh3iild recmment appointment 

an c 	ssinate grunds and it slwuU really deserving case 

and only if vacancy meant for appintrient on compassinate 

ground will be available within a year that te ciaassinate 

greunds will be available within a year that tee within the 

ceiling of 5 prescribed for the purpose, in view the 

1Iritble Supreme C3urt ruling injudgment dated 04 may 1994 

in the case of Umesh Yumar Nagpal vs state of .riaryana and 

t.aers (JT 1994 (3) SC  525)  wherein it has been held that 

I  Cffering appintnient n cepassienate grounds as a matter 

irrespective of the financial c3nditiri af the fai.ly of the 

deceased or idically retired Gevt servant is legally after 

lapse of reasenable period and it is not a vested right which 

can be exercised at any tiEe in future. 

6. 	That with regard to part - 6 	the respendents beg to 

offer n ce:ients. 

70 	That with regard to para - 7 ts 10 , the respendents 

beg tc state that the teard of officers at Army JQ had gone 

thrugh the case of the applicant in detail based Dri the r 

relevant rules/g1deliDes. however, due to more deserving 

	

I 	
cases and few vacancies available, the case of the individual 

was not ccnsiderecl meritetitted for erloyrent assistance on 

conassionate grunds . Therefore, after due censideratin 

in Cad light vf the guidelines of DOP & T 	various 

judgient of the Inible Supreme Court ;--nd tiat the the 

centd. ..P/6 



S. K. Sih, iDSB, 

EL. 

Garrison Engineer. 

-6- 

tppzinthent n conassinte rund is not. ctter f 

ii1t 	and after a balanced and objective tssesecient of 

the totJJ.ty of the circumstay]ces of the case including the 

decision of board of officers at i'my ll, the cpretent 

authri ty has rej ected the case of theapplicant. 

a 	- 

It is further sud.tted that the indj.dual for 

cD1assionate appointment in the department subsequent to 

his father's death was examined at appropriate level by the 

coipetent authority and rejected lacking substance. 

RIFVIE 	I C TI 0 N 



- - 

* 

I, Shri Shree Krishna Singh, EE 	presently wrcing 

as Garrison Engineer Si1chbe duly aut1erthed and 

conpetert to siLyl tlis verificatin,ds hereby slernly 

affiri and declare tat the stteients made in para 

I ,2 ,3 , 4 ,%,o and 7 	are true tO  iy icnwledge and belief, 

these iade in par 

are true te my irifrraatjen derived 

t-laerefram and the rests are my huible submission befre 

t1e lieneble Tribun, I iwve nt suppressed any iterial 

facts. 

And I siu tIis verifjcatjn en the 91 	th 	day 

I 2002. 

De clran t. 

S. K. Singh, IDSE. 
E.E. 

Garrison Engineer. 

I 


